
   

 

          

State v Rahul @ Surjeet 
FIR No. 321/2019 

PS Sagarpur 

U/s 302/120B/201/212/34 IPC 

 
10.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  
  Sh. Satbir Singh, Ld. counsel for applicant/accused through 
VC.  
    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Rahul @ Surjeet for grant of interim bail of 90 days. Ld. 

counsel has placed reliance upon the guidelines of the High Power 

Committee dated 04.05.2021 and submitted that the case of 

applicant/accused is duly covered under these guidelines to release him on 

interim bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that applicant/accused alongwith co-accused persons committed 

the brutal murder of one Shahrukh. It is submitted that applicant/accused 

gave beatings to deceased. It is submitted that applicant/accused is a 

desperate criminal and is found to be involved in as many as 18 other 

criminal cases. It is submitted that if applicant/accused is released on interim 

bail, there is every likelihood that he may jump the bail and may attempt to 

influence or threaten the witnesses.  

  In the instant matter, the allegations are under section 302 of 

IPC. The applicant/accused is reported to be previously involved in 18 other 

criminal cases. Evidently, the case of applicant/accused is not covered 

under the guidelines issued by the High Powered Committee of Hon’ble High 

Court. Hence, the instant application is bereft of any merits and the same is 

accordingly dismissed.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website immediately.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                      10.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:51:06 
+05'30'



   

 

          

State v. Vikas @ Bablu @ Shaka 

FIR No.:  688/2014 

PS: Delhi Cantt 
U/s  302/307/120B/201/34 IPC 

 

08.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl. PP for the State. 

Sh. Ravi Drall, Ld. Counsel for applicant/accused 

   

  Proceedings done through video conferencing. 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of interim bail of 30 days.  

  Status report regarding the medical condition of 

applicant/accused has not yet been received. Let the same be called 

afresh for NDOH.  

  List the bail application for status report and arguments 

on 12.05.2021. 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 
                                                                                      10.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:51:38 +05'30'



   

 

          

 
 

FIR No. 141/2020 

PS Crime Branch  
State Vs. Dr Harris T. Ranjan 

 

 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Ms. Akriti Dhawan,  Ld proxy counsel for applicant 

through VC. 

  Applicant Dr Harris T. Ranjan is present through VC. 

  Complainant is present through VC. 

  IO Insp. Vijay Sahnwal present through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Harris T. Ranjan for grant of anticipatory bail.   

  Proxy counsel for applicant seeks adjournment on 

account of illness of main counsel who is down with high fever.  

  As prayed, list the bail application for consideration on 

24.05.2021. 

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

             10.05.2021 

 

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:51:58 +05'30'



   

 

          

State v  Anshuman Narang & ors 

FIR No. 985/2015 

PS Shalimar Bagh  
 

10.05.2021 

 Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  
 
  Sh. Nitin Mehta, Ld. counsel for applicants/accused persons 
through VC. 
   
  Applicants Anil Narang, Anshuman Narang and Rachna 
Narang present through VC.  
   
  Sh. H. S Kohli, Ld. counsel for complainant through VC.  
   
  Complainant Ritika Juneja is present through VC. 
    

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Bail bonds and surety bonds furnished and accepted in terms 

of Section 437A CrPC.  

  An application has been moved on behalf of applicant 

Anshuman Narang for release of his passport.  

  Ld. Addl. PP for State as well as Ld. counsel for complainant 

have vehemently opposed the instant application contending that the 

complainant as well as the State are going to file appeals against the 

judgment dated 30.04.2021 passed by this court. It is thus prayed that 

passport should not be released to the applicant.  

  However, accused persons have already been acquitted and 

the bail bonds and surety bonds have already been furnished  in compliance 

of Section 437A CrPC and now, no fruitful purpose would be served by 

detaining the passport of applicant Anshuman Narang. Accordingly, the 

application is allowed and passport be released to the applicant Anshuman 

Narang against due acknowledgment.  

  Application is disposed off accordingly.  

  File be consigned to Record Room after due compliance.  

 

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

                                                                                      10.05.2021 

 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:52:16 
+05'30'



   

 

          

 
FIR No. 62/2021 

PS Special Cell  
State Vs. Mohit @ Prince@ Tutti  

 

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Anish Sarna,  Ld counsel for applicant/accused 

through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused for grant of  bail. It is submitted that 

applicant/accused has been falsely implicated in the present case 

merely on the basis of disclosure statement of co-accused Lakhan 

Rajput and Sukvinder Singh and he is languishing in j.c since 

03.03.2021. It is submitted that applicant/accused has never 

conspired with other co-accused persons to kill activist Sushil Pandit. 

It is submitted that nothing incriminating has been recovered from the 

possession of applicant/accused or at his instance. It is submitted that 

co-accused Lakhan Rajput has already been granted bail vide order 

dated 03.05.2021. It is submitted that applicant/accused has family to 

support and he is having clean antecedents, it is thus prayed that he 

may be released on bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused had given the task to co-

accused Lakhan Rajput and Sukhvinder Singh to eliminate Kashmiri 

activist Sushil Pandit. It is submitted that allegations are serious in 

nature, hence, his bail application deserves to be rejected.  

  Accused Lakhan Rajput is reported to have been 

granted bail. The role ascribed to the applicant/accused is on a similar 

footing. Considering the nature of allegations and grounds of parity, 

applicant/accused Mohit @ Prince @ Tutti is admitted to bail on his 

furnishing bail bond in the sum of Rs.50,000/- with two sureties each 



   

 

          

in the like amount to the satisfaction of the Ld. MM/Duty MM/Link MM.  

  Application is disposed off accordingly.  

  Instant order be uploaded on the court website 

immediately.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:52:32 +05'30'



   

 

          

FIR No. 41/2019 

PS Mandir Marg   
State Vs. Sanjeev Bhagat  

 

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Umakant Kataria,  Ld Remand Advocate for 

applicant through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Sanjeev Bhagat for grant of interim bail for a period 

of three months in accordance with the guidelines issued by the High 

Powered Committee of Hon’ble High Court..  

  The applicant is reported to be in JC since 09/04/2019 

and he is reportedly not involved in any other case. 

In view of the guidelines of the High Power Committee coupled with the fact 

that the case of applicant/accused is squarely covered under the guidelines,  

the applicant/accused Sanjeev Bhagat is admitted to interim bail for a 

period of 90 days from the date of his release on his furnishing Personal 

Bond in the sum of Rs.50,000/- subject to the satisfaction of the Jail 

Superintendent.  

Copy of this order be also sent to the applicant/accused through the Jail 

Superintendent/ DLSA/LD. Defence Counsel. Copy of this order be sent to 

Jail Superintendent for necessary information and compliance.  

 

 

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 
  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:52:49 
+05'30'



   

 

          

FIR No. 14/2018 

PS Mandir Marg   
State Vs. Shyam Singh  

 

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Umakant Kataria,  Ld Remand Advocate for 

applicant through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Shyam Singh for grant of interim bail for a period 

of three months.  

  Ld. counsel for applicant/accused seeks permission to 

withdraw the instant bail application.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn.  

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 
  

DHARMENDER 
RANA

Digitally signed by DHARMENDER 
RANA 
Date: 2021.05.10 14:53:03 +05'30'



   

 

          

FIR No. 688/2014 

PS Delhi Cantt  
State Vs. Sandeep 

U/s  302/307/120B/201/34 IPC 

  
   

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Umakant Kataria,  Ld Remand Advocate for 

applicant through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Sandeep for grant of interim bail for a period of 

three months.  

  Ld. counsel for applicant/accused seeks permission to 

withdraw the instant bail application.  

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn.  

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 
 

  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:53:18 +05'30'



   

 

          

State v. Aman 

FIR No.:  688/2014 

PS: Delhi Cantt 
U/s  302/307/120B/201/34 IPC 

 

10.05.2021 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 
  Sh. Akhileshwar Jha,  Ld counsel for applicant/accused 
through VC. 
  Proceedings done through video conferencing. 

 

   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Aman for grant of interim bail on the grounds that his case 

is covered under the guidelines of High Powered Committee to release him 

on interim bail.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that applicant/accused is active member of a dreaded criminal gang 

and has played active role in the murder of deceased. It is submitted that 

applicant/accused has already been convicted in three other criminal cases 

and hence, he does not deserve to be released on interim bail.  

  Applicant/accused is seeking interim bail on the ground that 

many inmates are suffering from corona virus and he apprehends that he 

might also get infected in jail. The condition outside the jail is no better than 

inside the jail. Applicant/accused is reported to be involved in a 302 IPC 

matter and he is also reported to be convicted in three other cases. 

Allegations are serious in nature and even High Powered Committee of 

Hon’ble High Court has specifically excluded the cases u/s 302 IPC, wherein 

the accused is involved in multiple cases, to be considered in the category 

of cases fit for releasing the accused persons on interim bail for a period of 

90 days due to prevalent pandemic situation. 

  Considering the nature of allegations, enormity of charge and 

previous conduct of applicant/accused, I find, the application of 

applicant/accused is bereft of any merits and the same is accordingly 

dismissed.  

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 

  

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:53:32 
+05'30'



   

 

          

FIR No. 80/2021  
PS  Special Cell 

U/s 419/420/468/471/120B IPC & 66C/66D of IT Act 
State Vs. Dhananjay Negi  

 

 

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Sachin Devi Sharma, Ld counsel for 

applicant/accused through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Dhananjay Negi for grant of bail. It is submitted that 

applicant/accused has been falsely implicated in the present case and 

he is languishing in j.c since 19.03.2021. It is submitted that nothing 

incriminating has come on record to suggest that applicant/accused 

is the owner of the rented premises in which the alleged call center 

was running. It is submitted that applicant/accused has also not 

received any pecuniary benefit from the alleged offence.  It is 

submitted that investigation qua the applicant/accused is already 

complete and no fruitful purpose would be served by keeping him 

behind the bars.   

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that applicant/accused alongwith his associates 

was indulged in cheating innocent US citizens who were facing any 

problem in iOS apple devices impersonating themselves as iOS 

(Apple) Technical Supporters by engaging illegal techniques causing 

wrongful loss to the Government Exchequer and wrongful  gain to 

themselves. It is submitted that modus operandi was that the accused 

persons  have procured a Dialer Software (VC Dialer) from one 

Sachin for a monthly charge of Rs.5,000/- and Rs.1/- per minute of 

call time to the victims; the accused persons being the fake callers 

used to  insist their customers to purchase prepaid Google Play Gift 



   

 

          

card, amazon Gift cards and cash cards and share its 16 digits to them  

and when they used to get the code, they get it illegally exchanged in 

rupees by an agent called ‘Blocker’. It is submitted that 

applicant/accused is actively involved in the present case; he is one 

of owners of call centers for which there is statement of landlord 

recorded u/s 161 CrPC; applicant/accused is also found to be member 

of whatsapp groups in the name of SB, Rangers, Partners and Tech 

1. It is submitted that on analyzing his mobile phone, whatsapp chats 

have been found which had taken place between the 

applicant/accused and other accused persons regarding payments 

and incentives.  

  Applicant/accused is reported to be one of the owners 

of the fake call centre involved in cheating gullible citizens overseas. 

Such incidents put the entire nation into a bad light. The incidents of 

cheating victims abroad are on rise in the city and the court cannot 

afford to take a lenient view of such incidents. The modus operandi of 

the offence suggest meticulous planning and deft execution. 

Considering the seriousness of allegations levelled against the 

applicant/accused, I am of the considered opinion that the application 

is bereft of any merits and the same is accordingly dismissed.  

  Application is disposed off accordingly. 

   

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 

 

 
 
 
  
  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:53:52 +05'30'



   

 

          

FIR No. 56/2021  
PS Crime Branch, Chanakya Puri 
U/s 170/419/467/468/471/120B IPC  
State Vs. Mukesh Kumar Sharma 

 

10.05.2021 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Ashish Upadhyay,  Ld counsel for 

applicant/accused through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Mukesh Kumar Sharma for grant of bail. It is 

submitted that applicant/accused has been falsely implicated in the 

present case and he is languishing in j.c since 06.04.2021. It is 

submitted that the applicant/accused is infact a victim of 

circumstances; Vikas Jain who is an influential person offered the 

applicant to help in getting seven mining sites for him to which 

applicant showed his interest as it is a profitable venture; co-accused 

Vikas Jain asked him to pay Rs.28.0 lacs for the said purpose; the 

applicant/accused paid the amount to him who showed him  whatsapp 

details regarding revenue records reflecting his ownership; as further 

payments were required for payment of fees which applicant/accused 

failed to arrange, he then contacted Pushpender, introduced him to 

Vikas Jain; the said Pushpender transferred some amount in the 

account of the applicant which he (applicant) transferred to the 

account of Vikas Jain; thereafter, Pushpender and Vikas Jain started 

direct dealing with each other and applicant/accused being an illiterate 

person was not aware about the documentation. It is submitted that 

co-accused Vikas Jain sent letter of Cabinet Secretary to Pushpender 

who cross-verified the same and on verification it was found to be fake 

and forged. It is submitted that applicant/accused has no role to play 

in the alleged offence nor he is beneficiary of any pecuniary benefit 

and nothing incriminating has come on record against him to suggest 



   

 

          

that he was actively involved in the alleged offence. It is submitted that 

applicant/accused has family to support consisting of old aged parents, 

wife and minor children and wife as well as his old aged parents are 

suffering from ailments. It is submitted that applicant/accused is ready 

and willing to cooperate in the investigations and is ready to abide by 

any term or condition imposed by this court while granting him bail.  

  Ld. Addl. PP has vehemently opposed the bail 

application arguing that allegations are very serious in nature as the 

accused persons used the forged and fabricated documents of 

Cabinet Secretary to the Government of India and they cheated the 

complainant Pushpender for a sum of Rs.9.0 lacs on the pretext of 

allotting him mines on lease. It is submitted that investigation is at 

crucial stage; mobile phone of applicant/accused which was used to 

deliver the forged and fabricated documents is to be sent to FSL; bank 

statement of applicant/accused is yet to be obtained and if he is 

released on bail, there is every possibility that he may jump the bail, 

influence the fair course of investigation. 

  In the instant matter, applicant/accused in conspiracy 

with other accused persons cheated the complainant for a sum of 

Rs.9.0 lacs upon the strength of forged and fabricated documents of 

Cabinet Secretary. Receipt of Rs.9.0 lacs in the bank account of 

applicant/accused goes a long way against his plea of false 

implication. The investigation is at a crucial juncture. 

  Considering the seriousness of allegations and enormity 

of charge, I find the application is bereft of any merits and the same is 

accordingly dismissed.  

  Application is disposed off accordingly.  

   

        (Dharmender Rana)   
             ASJ-02, NDD/PHC/New Delhi 

              10.05.2021 

  

DHARMEND
ER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:54:10 +05'30'



   

 

          

FIR No. 809/2020 

PS Sagarpur  
State Vs. Vikash Sharma 

  
   

10.05.2021 

 

Matter taken up today by this court as Ld. Roster Judge Sh. 

Ashutosh Kumar, Ld. ASJ, New Delhi District is on leave today. 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  Sh. Prathvi Raj Chauhan, proxy counsel for applicant 

through VC. 

  Sh. Sanjay Goel, Ld. counsel for complainant through 

VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of applicant 

Vikash Sharma for grant of anticipatory bail.   

  Proxy counsel for applicant seeks an adjournment to 

address arguments in the instant bail application.  

  List the bail application before the court concerned on 

24.05.2021.  

 

   

        (Dharmender Rana)   
             Link ASJ-02, NDD/PHC/New 

Delhi 
              10.05.2021 

  

DHARMEN
DER RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 
14:54:23 +05'30'



   

 

          

FIR No. 663/2020 

PS Naraina  
State Vs. Rahul 

U/s  406/419/420/467/468/471/120B/34 IPC 

 

   

10.05.2021 

 

Matter taken up today by this court as Ld. Roster Judge Sh. 

Ashutosh Kumar, Ld. ASJ, New Delhi District is on leave today. 

 

Present: Sh. Irfan Ahmed, Ld. Addl PP for State through VC. 

  SI Vikas present through VC. 

  Sh. N. C. Chauhan,  Ld counsel for applicant/accused 

through VC. 

 

  Proceedings done through video conferencing. 
 

   It is certified that link was working properly and no 

grievance was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Rahul for grant of bail.  

  Ld. counsel for applicant/accused seeks permission to 

withdraw the instant bail application with liberty to move afresh in 

accordance to law. 

  In view of the submissions made, the instant bail 

application is dismissed as withdrawn with liberty as prayed for by Ld. 

defence counsel.  

  Application is disposed off accordingly.   

   

        (Dharmender Rana)   
       Link ASJ-02, NDD/PHC/ND 

              10.05.2021 
 

  

DHARMENDE
R RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:54:38 
+05'30'



   

 

          

State v  Navneet Singh @ Neetu 

FIR No. 65/2021 

PS Inderpuri 
U/s 308/34 IPC 

 
10.05.2021 

Matter taken up today by this court as Ld. Roster Judge Sh. 

Ashutosh Kumar, Ld. ASJ, New Delhi District is on leave today. 

  

Present: Sh. Irfan Ahmed, Ld. Addl. PP for State through VC.  

  Sh. Mahender Singh, Ld. counsel for applicant/accused 

through VC.     

  Proceedings done through video conferencing. 
 
   It is certified that link was working properly and no grievance 

was agitated by either of the counsel in this regard.  

  Present is an application moved on behalf of 

applicant/accused Navneet Singh @ Neetu for grant of interim bail of 90 

days. It is submitted that due to prevalent pandemic situation, the 

applicant/accused may be released on interim bail in view of the guidelines 

dated 04.05.2021 of High Power Committee constituted by the Hon’ble Delhi 

High Court.  

  Ld. Addl. PP has vehemently opposed the bail application 

arguing that allegations are very serious in nature.  

  As per the report of the IO, applicant/accused is not 

previously found to be involved in any other case.  

  In view of the guidelines of the High Power Committee 

coupled with the fact that the case of applicant/accused is squarely covered 

under the guidelines,  the applicant/accused Navneet Singh @ Neetu is 

admitted to interim bail for a period of 90 days from the date of his release 

on his furnishing Personal Bond in the sum of Rs.50,000/- subject to the 

satisfaction of the Jail Superintendent.  

  Application is disposed off accordingly.  

  Copy of this order be also sent to the applicant/accused 

through the Jail Superintendent. 

  Copy of this order be sent to Jail Superintendent for 

necessary information and compliance.  

 

        (Dharmender Rana)   
             Link ASJ-02, NDD/PHC/ND 

                                                                                          10.05.2021 

DHARMENDER 
RANA

Digitally signed by 
DHARMENDER RANA 
Date: 2021.05.10 14:54:55 
+05'30'



I 0.05.2021 

Bail Matter No . 798/2021 
FIR No. 12/2021 

PS V K Notih 
State Vs. Rajendra Pahadiya 

U/s 468/408/471 IPC 

Matter taken up through VC pursuant to directions issued by the 
Hon'ble High Court of Delhi vide order No. 5/R/RG/DHC/2021 
dated 23.04.2021 . 

Present: 

1s gomg on. 

Sh. S.K. Kain , Ld. Addl. PP for the State through VC . 
Sh . Ranbir Sharma, counsel for applicant/accused 
through VC. 

Time has been sought by the prosecution as investigation 

List this matter on 07.06.2021. 

Interim order to continue. 

Harjyot S. gh Bhalla 
ADJ/ASJ/PO MACT!P /New Delhi 

Roster udge 
10.05._02 l 



10.05.2021 

Bail Matter No. 1011 /2021 
FIR No. 254/20 
PS IGI Airport 

State Vs. Manjit Singh 
U/s 420/468/4 71 IPC 

Matter taken up through VC pursuant to directions issued by the 
Hon 'ble High Court of Delhi vide order No. 5/R/RG/DHC/2021 
dated 23.04.2021. 

Present: Sh. S.K. Kain, Ld. Addl. PP for the State through VC. 
Sh. Karan Dewan, counsel for applicant/accused through 
\TC . 
Complainant Jaswinder Kaur Deol through VC. 
IO SI Manoj Kumar through VC. 

It is informed that the accused has already spent 4 months 

in JC. It is also informed and accepted by the complainant, who has 

joined through VC that a sum of Rs.3.30 lacs has been returned by the 

accused to the complainant/victim, although, there is a dispute as to 

the amount of Rs .1 4 lacs, alleged to have been paid in cash. However, 

as per the investigation so far, the present applicant hael.f eceived 

Rs.3.71 lacs. 

In these circumstances and also considering the fact that 

there is a requirement for decongesting the jail in view of the surge in 

COVID-19 cases and considering that the accused has spent 4 months 

in JC, he is admitted to interim bail on furnishing of bail bonds/surety 

bonds in the sum of Rs.30,000/- with one surety of like amount to the 

satisfaction of concerned Ld. MM/Duty MM in view of the 



recommendations made by the High Power Committee looking at this 
aspect. 

The interim bail shall continue till the general protection 

given by the Hon ' ble High Court of Delhi to interim bails granted before 
19.04.2021 continues. 

Application disposed off with liberty to moYe fresh 
application as and when the need arises . 

Order dasti. 

Harj ~,Lh Bhalla 
ADJ/ASJ/PO MAC~~ew Delhi 

Roster Judge 
10.05.2021 



I 0.0 \.!02 1 

U.t il Ma llt: r No . J01V202 I 
f-1 I< N 1). 56/202 J 

PS Va-;ant Villar 
S l :11 ~ Vs. Kuna! 

u;.., 323/34 1/30~ JPC 

l\1 uU1.•1· tnkt·n 111 ► U1ro11gh VC pu nm .a nf. to directions issued by the 

ll on 'blc.· ll igh ('0 111· f of Delhi ville order No. 5/JVR C/DHC/2021 dated 

2.l .04.202 1. 

f>n:scnl : Sh . S.K. l<a in, Ld . /\cldl. PP for the State thro ugh VC. 

Sh. Pradccp Nugar, counsc: I for arp licant/accused through 

VC. 
10 SI Vijay Kumar· through VC. 

II h;,i s bc:cn claimed that on gro und of parity, the present 

acc used is cnf itl c..:d lo ha il. 

Lu. Add i. PP has pointed ou t that there is no parity in the 

present case inasmuch as, on the bas is o f CCTV footage , the ro le of the 

o ther accused persons was ascertained and thereafter considering that the 

other co-accused persons were empty handed at the ti me of incident, bail 

was granted to them whereas , the presen t acc used can be seen hitting the 

vict im with half brick. 

Therefore, considering thi s aspect, I am not inc li ned to grant 

bail to the presen t accused and the bail application is accord ingly dismi ssed. 

Appl ication d isposed off accordingly. 

Order dasti . 

Ha gh Bhalla 

ADJ/ASJ/PO MAC /New Delhi 

Roster Judge 
10.05.2021 



10.05 .2021 

BailMatterNo.1036/2021 
FIR No. 239/20] 9 

PS Kishangarh 
State Vs. Rahul Gudwani 

U/s 420 IPC 

Matter taken up through VC pursuant to directions issued by the 
Hon 'ble High Court of Delhi vide order No. 5/R/RG/DHC/2021 dated 
23.04.2021. 

Present: Sh. S.K. Kain, Ld. Addi. PP for the State thrnugh VC. 
Sh. S.N . Singh, counsel for applican t/accused through VC. 

Ld. IO has pointed out that accused has not joined the 

investigation despite service of notice in the year 2019. Even NBWs were 

got issued against the accused but he was never found at the residence . 

Accused has been evading the process as well as avoiding to 

Jom the investigation. The conduct of the accused in not joining the 

investigation does not require any indulgence. 

Accordingly, the present anticipatory application is dismissed . 

Order dasti. 

Harjy h Bhalla 
ADJ/ASJ/PO MACT/P ew Delhi 

Roster Judge 
10.05.2021 



10.0.:- .202 I 

Bail Matter No. 743/2021 
FIR No. 720/2018 

PS Vasant Vihar 
State Vs. Mahesh Lakhera 

U/s 379 IPC 

:\latter taken up throu gh \'C pursuant to directions issued by the 
Hon 'ble High Court of Delhi vide order No. 5/R/RG/DHC/2021 dated 
23.0-U0ll. 

Present: Sh. S.K. Kain. Ld. Addl. PP for the State through VC. 
Sh . \1ahesh Gandh i. counsel for applicant/accused through 
\ 'C. 
Sh. R.K . \\.adbwa. counsel for complainant through VC. 
IO SI Deepak Tanwar through VC. 

It is srared rhar as per the FSl , the signatures on cheques and 

srarernems are forged. 

IO requires custocLal interrogation of the accused to unearth 

how these documents were procured and \\·ho had fo rged the same. 

Howe\·er. considering the current CO\ lD- 19 situation. it is best that rhis 

issue is decided \Yben things settle down a little. 

Therefore, list this maner on 01.06.2021. 

In the meanwhile. accused shal l continue to JOm the 

im·otigaricn and co-operate wiI.b the IO. 

lnreri m order 10 continue. 

Order dasti. 

Harjyot Singh Bhalla 
:\DJ .-\SJ PO :\L\CT PHC ~cw Delhi 

Ro5ter Judge 
10.05.2021 



 

 

CBN Vs. Kishan Das 

  

 

10.05.2021 

 

Present: None for CBN. 

  None for applicant/accused. 

  Since none has appeared on behalf of parties, list this application on 

date fixed i.e. 13.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

FIR No. 141/18 

PS Special Cell  

State Vs. Amjad Ali 

Case NO. SC/242/19 

 

10.05.2021 

 

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through VC. 

  None for applicant/accused Amjad Ali. 

  This is an application u/s 91 Cr.PC moved on behalf of 

applicant/accused. 

  Since none has appeared on behalf of applicant/accused, list this 

application on date fixed i.e. 14.07.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Gaurav Mehta 

Case No. SC/81/19  

 

10.05.2021 

 

Present: Sh. Rajesh Manchanda, SPP for NCB through VC. 

  Sh. Satya Bhushan, Ld. Counsel for applicant/accused Gaurav  

  Mehta through VC. 

  Ld. SPP submits that the order dated 08.05.2021 of Hon’ble 

Supreme Court of India is not applicable in the present case however submitted 

that he has received copy of application today itself and requests short adjournment 

to file reply. 

  Accordingly, list this application for reply and arguments on 

13.05.2021  

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

FIR No. 150/18 

PS Special Cell 

State Vs. Mohd. Nazim 
10.05.2021 

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through VC. 

  Sh. Rudro Chaterjee, Ld. Counsel for applicant/accused Mohd.  

  Nazim through VC. 

  Reply filed. Copy supplied to Ld. Counsel for accused through 

email. 

  Ld. Counsel for accused submits that this is an application for inter-

im bail on behalf of accused on the ground that the marriage of real elder brother of 

applicant/accused is to be solemnized on 16.05.2021 at Bhilwara, Rajasthan and 

therefore, interim bail for a period of four weeks be granted to applicant/accused to 

attend the function and help with arrangements as he is second only to his elder 

brother who is getting married and his other siblings are still very young. Ld. 

Counsel submits that accused is in JC since 18.12.2018 and is ready to abide by all 

the terms and conditions of bail. 

  Ld. Addl. PP submits that there is recovery of commercial quantity 

of contraband hence there is definite bar u/s 37 NDPS Act over grant of bail to ac-

cused. Ld. Addl. PP submits that though the factum of marriage of elder brother of 

accused has been verified, the parents of the applicant can take care of the wedding 

preparation. Furthermore, no exceptional or extraordinary circumstances made out 

in terms of order dated 26.02.2016 of Hon’ble High Court of Delhi in Athar Par-

vez Vs. State Crl. Ref. 1/2015. 

  Heard. The recovery in the present case is commercial quantity of 

contraband and hence there is embargo u/s 37 NDPS Act over grant of bail to ac-

cused. Furthermore, the present case is also not covered under the guidelines of 

High Power Committee of Hon’ble High Court dated 04.05.2021. Even otherwise, 

the marriage of brother of accused is not an exceptional circumstance to release 

accused on interim bail hence, the present application of accused Mohd. Nazim is 

dismissed.  



 

  Copy of the order be given dasti as well as be sent to accused Mohd. 

Nazim in jail. Order be uploaded on Delhi District Courts Website. 

 

                    (Ajay Kumar Jain)  

                      Special Judge-NDPS 

                  New Delhi/10.05.2021 

  



 

NCB Vs. Stephanie Carpio Policarpio 

Case No. SC/124/18 
 

10.05.2021 

Present: Sh. P.C. Aggarwal, SPP for NCB through VC. 

  Sh. Sumit Sharma, Ld. Counsel for applicant/accused Stephanie  

  Carpio Policarpio through VC. 

  Reply filed. Copy supplied to Ld. Counsel for accused through 

email. 

  Ld. Counsel for accused submits that this is an application for inter-

im bail on behalf of accused on the ground that the applicant is an asthmatic patient 

and is finding it very difficult to continue in central jail, Tihar due to prevalent 

COVID-19 condition. Ld. Counsel further submits that the applicant is not being 

allowed to talk to anyone in family and is even denied a single phone call per 

week. Ld. Counsel further submits that condition inside the jail is worsening as the 

daily corona cases are rising and applicant fears that she may be infected by the 

said virus. Ld. Counsel submits that accused is in JC since 27.11.2017 and is ready 

to abide by all the terms and conditions of bail. 

  Ld. SPP submits that there is recovery of commercial quantity of 

contraband hence there is definite bar u/s 37 NDPS Act over grant of bail to ac-

cused. Ld. SPP submits that as per the medical status report of accused received 

from jail, she is a followup case of asthma and bilateral knee pain and is under fol-

lowup from jail visiting orthopedic SR and doctor posted in CJ-06. Further her bi-

lateral eye retinal laser barrage augmentation done in MAX Hospital on 

16.06.2020 for her bilateral eye refractive error with astigmatism. She has on and 

off complaint of breathing difficulty for which she is on inhaler and was reviewed 

by jail visiting orthopedic SR on 09.04.2021 and 23.04.2021 for bilateral knee pain 

and doctor advised her knee cap, oral and topical medicines and for life style modi-

fications and all the prescribed medicines are provided to her from CJ-06 dispensa-

ry. Further she did not give any history of ILI Symptoms  or contact/exposure with 

COVID-19 positive persons. At present her vitals are stable and she is on medica-

tion for bilateral knee pain and on and off breathing difficulty from jail dispensary. 



 

Furthermore, no exceptional or extraordinary circumstances made out in terms of 

order dated 26.02.2016 of Hon’ble High Court of Delhi in Athar Parvez Vs. State 

Crl. Ref. 1/2015. 

  Heard. The recovery in the present case is commercial quantity of 

contraband and hence there is embargo u/s 37 NDPS Act over grant of bail to ac-

cused. The medical report received from jail do not suggest that that her condition 

is precarious. Furthermore, the present case is also not covered under the guide-

lines of High Power Committee of Hon’ble High Court dated 04.05.2021. No ex-

ceptional circumstances made out to release accused on interim bail hence, the pre-

sent application of accused Stephanie Carpio Policarpio is dismissed.  

  Copy of the order be given dasti as well as be sent to accused 

Stephanie Carpio Policarpio in jail. Order be uploaded on Delhi District Courts 

Website. 

 

                    (Ajay Kumar Jain)  

                      Special Judge-NDPS 

                  New Delhi/10.05.2021 

  



 

FIR No. 35/12 

PS Special Cell  

State Vs. John Lalmingthanga & Ors. 

Case NO. SC/8675/16 

 

10.05.2021 

 

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through VC. 

  Report over process u/s 82 Cr.PC issued against accused John 

Lalmingthanga received.  

  Put up for recording of statement of process server on 12.07.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Bhanu Pratap Singh 

Case NO. VIII/25/DZU/2019 

 

10.05.2021 

 

Present: Sh. P.C. Aggarwal, SPP for NCB through VC. 

  Vide order dated 26.03.2021, process u/s 82 Cr.PC was directed to 

be issued against accused Manish Gupta. However it is submitted by Ld. SPP for 

NCB that accused Manish Gupta has already been arrested by NCB in this case. 

  In view of the submissions, the process u/s 82 Cr.PC issued against 

accused Manish Gupta stands recalled. 

  Put up on date fixed i.e. 18.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

State Vs. A. Venugopal Reddy & Ors. 

PS Special Cell 

FIR No. 58/13  

 

10.05.2021 

 

Present: Sh. Ravindra Khandelwal, Ld. Addl. PP for the State through VC. 

  Ms. Seema Singh, proxy counsel for applicant/accused through  

  VC. 

  At request, list this application for 20.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Jitender Bhati & Ors. 

Case No. VIII/37/DZU/2019 

 

10.05.2021 

 

Present: Sh. Anoop Gupta, Ld. Counsel for applicant/accused Monye  

  Alexander through VC. 

  Sh. Rajesh Manchanda, SPP for NCB through VC. 

  At request, list this application for 28.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Ude Okpani Ukegbu & Ors. 

Case NO.VIII/10/DZU/2016 

 

10.05.2021 

 

Present: Sh. Anoop Gupta, Ld. Counsel for applicant/accused through  

  VC. 

  Sh. Rajesh Manchanda, SPP for NCB through VC. 

  At request, list this application for 28.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Erbil Han & Ors. 

Case NO. SC/156/19 

 

10.05.2021 

 

Present: Sh. Yash Prakash, Ld. Counsel for applicant/accused through  

  VC. 

  Sh. Mukesh Malik, SPP for NCB through VC. 

  At request, list this application for 20.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

  



 

NCB Vs. Syed Javed Hussain 

Case NO. VIII/02/DZU/2021 

 

10.05.2021 

 

Present: Sh. Gaurav Chandhok, Ld. Counsel for applicant/accused through  

  VC. 

  Sh. P.C. Aggarwal, SPP for NCB through VC. 

  At request, list this application for 18.05.2021. 

   

 

              (Ajay Kumar Jain)             

            Special Judge-NDPS 

                   New Delhi/10.05.2021 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

Bail Application No. 2662/2020 

Customs Vs. Abdul Cader Palayam Mohd. Liyas 

 

10.05.2021 

 

Present:  None 

 

 

 This is an application for cancellation of bail filed on behalf of Customs. 

However, none has appeared on behalf of applicant. 

 

 List the application for consideration on 04.06.2021. 

 

 

 

              (Ajay Kumar Jain)             

           Roster Judge/Special Judge-NDPS 

                   New Delhi/10.05.2021 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


